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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL '
o HYDERABAD
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OA.Ng 528/92 198
FA-No.

DATE OF DECISION ___3.7.1992

S.Prabhakaram Petitioner
Mr.K.S.R.Anjaneyulu Advocate for the Petitioneris)
Versus
The Secretary to Gevt. Dept. of
Posts, New Delhi, . Respondent
Mr.N.V.Ramana Advocate for the Responacui(s)
.CORAM :
The Hon’ble Mr. T.CHANDRASEKHARA REDDY,MEMBER(JUDL, )
The Hon’ble Mr.

1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not?
3. Whether their Lordships wish to see the fair copy cf the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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- IN THE CﬁNTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAEAD
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C.ANo.Sa8fag < © Date cf Crder: 3,7.1992
BETWEEN 3
S.Pr;ghékaram‘ .. Applicant
AND

1. The Secretary to Govt.
Dept. of Feosts, New Delhi.

2. The Chief Post Master General
Hyderabad - 1,

Visakhapatram.
4. The Super1ntendent of Post Offices,

Vizianagaram Divisjion, _
Viziaragaramll ++ Respondents.

Counsel for the Arplicant .. Mr. K.S}ﬁ.Anjaneyulu
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Counsel for the Responcents

Mr, N.V.Ramana £-3d\ Ce5e

QORAM; : E o

HON'BLE SHRI T.CHARDRASEKHARA REDDY, MEMBER (JULL.)

(Crder of the Single Nember Bench deliveced by

Hon'ble Shri T.Chsndrasekhara Reddy, Member(Sudl.) ).
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‘This is ;n epplication filed under Sectior

19 of the Administrestive Tribungls Act to direct the respon- -
dents tc promote the aprlicent tc the next higher grade
HSG-1I, in the sczle of vpay R, 1600-2600 under thé BCR
Scheme from the date his junior was promoted with all
contequential benefits and to pacs such cther crder or
orders as may Geem fit and proper in the circumstences of
the case,

{2. The applicant is working at present as Sub-

fPostmaéter (L.S.G.) at APSP Quarters, Vizianagaram.

According to the applicant he has completed

T 26 Years of service in lggéﬁ The officials in the cadre of

@u&?-"?o;}m\ew@,{f,}‘n cenplietion of 26 yéars of serv'icel should

be upgreaded with the r.xt nigher grade awtomatically by virtue
of acceptance of the cemané for second tiﬁe bound ptOmoéiqg

.on completicon of 26 vears of service under biennieal cadréw
scheme. It is the grievarce of the arplicent, though he hagd
compléted 2& years of service as early as ligéiand had become
eligible for consideration for promction to HSG-II in the -

scale of 8,1600-2600 thzt he is not censidered for the same.

So the aspplicant has filed the gpresent Ca for the relief

as alreedy indiceted akbeove,

3. . The applicznt nad putin a representation dated
AA-4-1992 to the competant autherity for the redressal of
his grievance/grievances. Admittedly on the g3id rerreser

the competant autherity has ﬁot yet passed final order, !

4. Today we have heard Mr.K.S.R:Anjaneyulu, /{
Advocate for the applicant and Mrﬁ.RajesagEaMﬁég/vS%gm

counsel for the respondents. It is the contention of
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1, The Secretary to Govt,fDept. cf Poété;
New Ielhi, X (U

The Chief Post Master General, Hydefabad-l
The Post Master Genera%, Visakhapatnam,

4, The Superintendent of Post Offices,
vizianagaram Division,. vizianagaram-II.

5, One copy to Mr.K.s.R.Anjaneyulu, Advocate, CA T,Hyd.Bench,

6. Cne copy to Mr._ Ny Rovuand, Addl . CGSC, CAT,, Hyd.
7. One spare CopY. ' '
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~order that is sent to the respondents for information.
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Mr.K.S.R.Anjaneyulu, learned céunsel for the appl%fantfthat
. S e T

there b§ no disciplinary proceeding pending against"fhe“

applicant on the date of review, and no charge memo of'ahyr
sort as aeainst theLpplicent was dseuediend Te) éhe deniel of »
the said promotion to the ‘applicant is wholly urijustified and
untenable in law. It is also his further c0ntention the
refusal to give promotion under BCR is illegal and unsustai-
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nable in law. So, in view of the contentions raised by

#r K.S.R. Anjaneyulu. Learned counsel for the applicant and as
the said representation of the applicant datgg_ii:4-1992

is still pending with the competant authoritzf;g~final order
is passed thereon, we are of the opinion that the interests

ef the Justice will better be served if this OA is disposed of

a£ the admission stage by giving appropriate directions.

5. Hence we direct the respondents to dispose of

the said representatiOn of the applicant dated‘ﬁi:ztjzﬁgrfand
pass final order- thereon within one month from the date of the
receipt of this order, Further, we direct the respondents aft
the said representation of the applicant is decided and final
order is passed thereon, to consider the applicant for the

said promotion(HSG-II) if the applicant is found eligible. Ifum
the applicant continues to be aggrieved by the Final order.
passgd by the respondents on fhis representation deted%i;4-93F=

the cpplicant would be at liberty to approach this Tribunal

PR

afresh in accordance with law. Append a copy of the CA to

)
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{T.CHANDRASEKHARA REDDY)
Member(Judl )

Dated: 3rd Julyl 1992

(Dictated in the Open Court) \




